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 wert  महोदय  नहीं  |

 शीतल  चाह  हो वाज्पेया :  प्रत्यक्ष  जी,
 भी  धाव  कह  रहे  थे  कि  फेडरल  सिस्टम  में

 कोई  ऐसा  रास्ता  निकालना  चाहिये  .

 मध्यक  महोदय  :  जरूर  निकाला

 जायगा।

 श्री  झल  बिहारी  बाजपेयी  :  मै  रास्ता
 निकाल  रहा  हूं  मौर  बाप  बन्द  कर  रहे  है  ।

 थो  च,  11...  (बाका)  प्रत्यक्ष

 महोदय,  मैं  भी  एक  मामला  उठाना  चाहता

 हूं--पासपोर्ट  का  मामला  हरियाणा  का
 मामता  नहीं  है  |

 झल् यव  महोदय  बाप  को  कुछ  रूमाल

 होना  चाहिये--क्रेशर  भावर  के  दाद
 द्वारो-शाक्र  में  लड़का  पावर  भो  श्राप  लेते

 हैं--फिर  भी  आपकी  तसल़्ली  नहीं  होती  है
 मैं  इजाजत  नही  सभा--इस  तरह  से  सकड़ों
 मामले  होते  है,  केसे  इजाजत  दे  सकता  हु  ॥

 थो  सबू  प्ल्म्ये  :  फिर  कौनसा  तरीका

 है  ।  मैंने  काल-एलेवन  भी  दिया  था  ।

 अध्यक्ष  महोदय  इस  वक्‍त  नहीं  ।

 श्री  के०  आर  गणेश  |

 MANIPUR  APPROPRIATION  (No.  2)
 BIL.L*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R.,
 GANESH).  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further

 Bu

 sums  from.  aDd  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Manipur
 for  the  services  of  the  financial  year
 1973-74,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  1973-74",

 The  motion  was  adopted.

 को  म  लिमये  (बाका)  ,  प्रध्यक्ष

 महोदय,  पैने  लिख  कर  दिया  है,  मुझे  बोलना  है,
 आप  कौनसा  प्रोसीजर  फ़ोटो  कर  रहे  है  ।

 MR  SPEAKER:  He  has  written  to
 me  on  the  Appropuation  Bill]  What
 is  he  doing?  We  are  only  at  the  stage
 of  introduction

 SHRI  हू,  R  GANESH  I  introducct
 the  Bill

 I  movet:

 “That  the  Bill  to  outhorize  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 cons:deration”.

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  to’  authorise  pey-
 ment  and  sppropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  ‘1978-74,  be  taken  into
 consideration”,

 SHARE=MADEU--tER  1 ्य  Diis  io
 the  prUper  stage.

 *Published  in  Gazette  of  India  Extraordinary  Part  TI  section 2,  dated
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 tintroduced/moved  with  the  recommendation  of  the  Presklent
 tMioved  with  the  recommendation  of  the  President.
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 say  जिमे  भ्रष्यक्त  महोदय  मै

 मलती  महोदय  से  केवल  दो  सवाल  पूछता

 चाहता  हू  |  मणिपुर  नेजिस्लेशन  कमेटी

 की  बैठक  में  भी  मैंने  दत  सवालो  को  उठाया

 था,  तेनीत  सतावजलक  जवाब  नहीं  मिल

 रहा  हूं  |  भ्रष्यण्त  महोदय,  मणिपुर  में  देती

 के  बाद  सब  से  महत्वपूर्ण  रोजगार  का  साधन

 बुनकरी  का  घत्धा  हूं  और  उन  लागा  को

 पर्याप्त  सरत  जिस  काउन्ट  का  ये  चाहते

 है,  नही  मिल  रहा  है  |  बारबार  इस  ह: ल

 कॉ उठाने  के  दाद  भी  सरकार  से  कोर्ड  स्पष्ट-

 करण  नहीं  मिल  रहा  है  a  क्‍या  मत्ती  महोदय

 बुलाये ंगे  कि  पिछले  केदो  मह  ना  में  सृत
 हे  थारे  मे  जो  स्थिति  थी  उस  मे  सुघार  राया

 हैं  1  गर  नहीं  कराया  ह  ता  सव  की  सप्लाई
 >  बारे  में  ये  कौन  में  उपाय  करने  जा  रह  हैं

 ताकि  मणिपुर  ते  जो  कोई -तीन  लाख  लाग

 इस  पर  गुजार  करते  है  ये  भरती  जिन्दगी

 चना  सके।

 468  hrs.
 (Mr  Depury-Seeanex  in  the  Charr}

 यहा  के  ध्रुवों  वे  ड्रा  सकी  हाउस

 का  जो  दुरुपयोग  किया  जाता  है  उमर  सबंध

 में  भ।  एक  प्रश्न  पूछा  था,  बहुत  दित  हो  गये  3,
 क्या  मी  सहोदय  ने  इस  मामले  मे  जाच

 कोहे

 MR  DEPUTY-SPEAKER  I  trunk
 you  made  thei  same  points  when  you
 spoke  on  the  demands

 at  wa  feet  मैं  डिमाण्ड  पर  बोला

 ही  नही  1

 MR.  DEPUTY-SPEAKER  I  am  sorry,
 it  was  in  some  other  connefttion  Please
 go  on

 BHADRA  7,  3895  (SAK  A}  Appropriation  No  2}
 Bilt

 की  शत्रु  रिव्मये  मैं  ने  यह  भी  बहा  था

 कि  वहा  पर  जो  अफसर  रोग  है  उनमे  मणिपुरी
 लोग।  कौ  साया  बहुत  कम  हैं  बाहर  से  बहर
 पर  लोग  लादे  गए  हैं  जिससे  बहा  सतोष

 उत्पन्न  हो  रहा  है  !  तो  क्‍या  मन्त्रों  महिला

 इस  बात  की  भी  सफाई  देंगे  जिससे  सनी पु  २,

 जनता  को  सतोष  और  तसल्ली  हो  सके  1
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 थ्रो  इमारत  जरूर  कठीनेधि  (महेला)
 उपाध्यक्ष  महादय  संगत  मे  गणपति  नहर

 है

 MR  DEPUTY-SPEAKER  Let  the
 bell  be  runz—Now  there  roe  quoium
 Shri  K  R  Ganesh

 SHRI  K  R  GANESH  As  far  as  the
 question  of  yarn,  which  the  hon  Mein-
 bes  hae  ruised,  Aa  concerned—he  had
 also  raised  2  earlier  and  he  has  iaised
 i4  now—this  matter  has  been  referred
 to  the  State  Government  also  The
 onl}  point  now  is  that  the  countwise
 requirement  of  yain  for  Manipur  38
 abeut  40  counts  This  is  now  outside
 the  disti:bution  contiol  though  on
 pzice  and  production  the  contro]  8
 stil]  m  force  There  ३7९  a  laige  num-
 ber  of  writ  petibons  m  the  various
 lugh  cousts  and  in  the  Supreme  Court,
 and  there  have  been  consequent  stay
 Olders  whith  have  matenally  re-
 clueed  the  quantity  of  yarn  which
 could  be  allotted  by  the  Texttie  Com-
 missione.  to  the  States  The  hearmg
 on  these  petitions  in  the  Supreme
 Court  iw  due  on  the  आत  September
 1973,  and  the  policy  of  controi  formu-
 lated  by  the  Commerce  Minustry  will
 be  reviewed  after  the  findings  of  the
 Supreme  Court  are  available  For  the
 present,  the  Textile  Commussioner  is
 ellotting  ali  the  avaiable  varn  on
 a  pre  rati  basic  to  the  State  fur-
 ther  distmbution  to  the  weavers

 As  far  as  the  officers  are  concerned,
 who  are  occupyme  Government  quar-
 ters,  I  do  not  immediately  have  the
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 (Shri  K.  R.  Ganesh}
 information.  The  hon  Member  had
 raised  it  last  time  also.  What  happens
 is,  in  gome  of  the  States  like  Maaipur,
 and  including  the  Andamans  and  vari-
 ous  other  places,  there  is  shortage  of
 accommodation,  of  course,  the  ad-
 ministrative  apparatus  grows  very  fast
 and  it  is  not  possible  to  provide  hous-
 ing  immediately  So,  with  the  short-
 age  of  accommodation,  sometime’
 these  problems  arise.  I  will  get  also
 the  exact  factual  information  and
 supply  it  to  the  hon  Members.

 The  other  point  connected  with  tlus,
 which  the  hon.  Member  has  raised,
 is  the  question  of  more  Manipur  Is
 being  given  higher  posts  It  2१  a  gen~
 uine  feeling  of  the  people  of  Manipur
 as  alao  the  areas  similar  to  Manipur.
 It  should  be  the  endeavour,  the  policy
 of  the  Government  to  see,  depending
 on  various  other  things,  that  ‘hey  are
 given  as  much  facilities  as  possible  to
 rise  to  the  helm  of  affairs

 MR  DEPUTY-SPEAKER-  I  am
 sorry,  Mr.  Limaye  made  these  points
 in  the  debate  on  the  resolution  to
 continue  President’s  rule,  not  on  this
 That  is  how  I  got  confused  But  at
 the  same  time  these  points  really  are
 not  relevant  to  supplementary  de-
 mands  However,  they  have  been  rais~-
 ed  and  replied  to,  I  just  would  like
 this  to  go  on  record

 we  feng:  प्रेसीडेन्ट रूस जब रूप  जब
 रहता  है  तो  राज्यों  के मामत  को  उठाने  का

 मही  मौका  है।  झगर  केन्द्र  की  धप्त्रीमेंटरी

 डिप्ाण्ड्स  होती  तो  बात  दूसरी थी  ।

 MR.  DEPUTY-SPEAKER,  If  you
 Jook  at  the  suPplementary  demands,
 it  is  only  a  gum  of  Rs.  43  lakhs...

 aft  wa  लिमये  :  ठीक  है,  लेकिन

 ज्यों  में  असेम्बली  नहीं  है  यह  मेरा  सदस्य

 है।

 AUGUST  29,  973  ह... ल  Railtcay
 (Amdt)  Bill

 MR.  DEPUTY-GPEAKER:  Order,
 please.  relating  to  crash  programms
 for  the  educated  unemployed.  The
 question  jg:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  ftom  and  out  of  the
 Consolidated  Fung  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  ‘1973-74  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  clause  2  and  3,  the  Sche-
 dule,  Clause  L  the  Enacting  Formula
 and  the  Title  statg  part  of  the
 Baill”

 The  motion  was  adopted

 Clauses  2  and  3,  the  Schedule,  Clause
 1  the  Enacting  Formula  and  the

 Title  were  added  to  the  Btil.

 SHRI  K  R.  GANESH:
 move:

 “That  the  Bull  be  passed:

 I  beg  to

 MR  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 The

 SS 44.8  hea,

 INDIAN  RAILWAYS  (AMENDMENT)
 BILL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  I  heg  to
 move:

 ‘That  the  debate  on  the  motion
 ‘that  the  Bill  further  to  amend  the
 Indian  Railwaya  Act,  1890,  be  taken
 into  consideration,  which  was  ad-
 joucned  on  the  7th  August,  ‘A974,  be
 resumed  now,”


